
THE INDIAN IRON AND STEEL CO'MPAMY (TAKING 
OVER OF MANAGEMENT) ACT, 1972 

[3rd September, 19721 

An Act to provide for the taking over of the management of the 
undertaking of the Indian Iron and Steel Company Limited 
for a limited period in the public interest and in order to secure 
the proper management of the undertaking. 

BE i t  enacted by Parliament in the Twenty-third Year of the Republic 
of India as follows: - . . r - -  1 1 3 - a ,  

I '  . 
I *  i , , s .  CHAPTER I 

Short 1. (1) This Act may be called the Indian Iron and Steel Company 
iTaking Over of Management) Act, 1972. com- 

mence- 
ment ! 

(2) I t  shall be deemed to have come inkt force on the 14th day of 

July, 1072. 

1 

BeflnlUow 2. In this Act, unless the context otherwise requires,--- r 1 

(a) "appointed day" means the 14th day of July, 1972; --- -- .- 
1_1 
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(b) "company" or "Indian Iron and Steel Company" means the 
Jndian Iron and Steel Company Limited, being a company as defined 

156. in the Companies Act, 1956, having its registered office at  Martin 
Burn House, 12, Mission Row, Calcutta; 

(c) "Custodian" means the person appointed under section 4 to 
take over the management of the undertaking of the company; 

! (d) "prescribed" means prescribed by rules made under this Act; 
(e) "undertaking", in relation to the company, means the pro- 

perty and assets of the company referred to in sub-section (2) of 
section 3; 

(f) words and expressions used but not defhed in this Act 
95'3: and defined in the Companies Act, 1956, shall have the meanings res- 

pectively assigned to them in that Act. 

CHAPTER I1 

MANAGEMENT O F  THE U ~ E R T A K I N G  (OF THE INDIAN IRON AND S T E ~  ~ M P A N Y  C ~ - C ~ A A A J  J 
3. (1) On and from the appointed day and for a period of w --yea M ~ ~ ~ ~ ~ -  

thereafter, the management of the undertaking of the company shall vest ment of 
in the Central Government: undertaking 

.------. .----....--.-.--I-III-.-. .---A"=-- '- -------- _I .-- .I__w --- of the 
company 

j7---(2) The undertaking of the company shall be deemed to include all t o v:st i n  
assets, rights, leaseholds (including mining leases, if any), powers, au thb  ?$;:Ament. 
rjties and privileges and all property, movable and 'immovable, including 
lands, buildings, works, mines, workshops, projects, washeries, 'smelters, 
ropeways, stores, instruments, machinery, aircraft, locomotives, auto- 
mobiles and other vehicles, cash balances, reserve fund, investments and 
book debts and all other rights and interests arising out of such property 
as were immediately before the appointed day in the ownership, posses- 

! sion, power or control of the company in relation to the undertaking, 
I whether within or without India, and all books of account, registers, 
1 maps, plans, sections, drawings, records of survey and all other docu- 
I 

ments of whatever nature relating thereto. 

I (3) Any contract, whether express or implied, or other arrangement, 
in so far as it relates to the management of the business and affairs of 

1 
the company in relation to its undertaking and in force immediately 
before the appointed day, shall be deemed to have terminated on the 
appointed day. 

(4) A11 persons in charge of the management, including persons hold- 
ing offices as directors, managers or any other managerial personnel of 
the company immediately before the appointed day, shall be deemed to 

I have vacated their offices as such on the appointed day. 

I 4. (1) The Central- Government shall, as from the appointed day, custodian 
i appoint a person as the Custodian of the undertaking of the company of the 
I 

for the purpose of taking over the management thereof and the Custo- company. 
dian shall carry on the management of the undertaking of the company 
fsr  and on behalf of the Central Government. 

(2) The Central Government may issue such directions (including 
directions as to initiating, defending or continuing any legal proceedings 

i before any court, tribunal or other authority) to the Custodian as to his 

I p.owFrs gnd duties as the Central Government; deems desirable and the 
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Custodian may apply to the Central Government at any time for instruc- 
t ' i~ns as to the manner in which the Custodian sh%?>l conduct the manage- 
ment of the undertaking of the company or in  relation 'to any matter 
arising in the course of such management. 

(3) Subject to the other provisions of this Act and to the con- 
trol of the Central Government, the Custodian shall be entitled, notwith- 
standing anything contained in the Companies Act, 1956, to exercise all 1 of 3 
the powers of the Board of Directors of the company (including the 
powers to dispose of any properties or assets of the company) whether 
such powers are derived from the Companies Act, 1956, or'-from the , 
memorandum and articles of association of the company or from any 
~ t h e r  source. 

* (4) Every person having possession, custody or control of any propc?rty 
forming part of the undertaking of the company shall deliver forthwith 
such property to the C~xstodian or to any officer or other employee of the 
Central Government or the company as may be authorised by the Central* 
Government in this behalf. .L P 

(5) Any person who, on the appointed day, has in his possession or 
under his control any books, papers or other documents reJating to the 
undertaking of the company, including the minutes books containing the 
resolutions of the persons in charge of the management before the ap- 
painted day, the current 6heque books relating to the undertaking of the 
company, any letters, memoranda, notes or other commu~~cat ions 
between him and the company shall, notwithstanding anything contained' 
in any law for the time being in force, be liable to account for the books. 
papers and other documents (including such minutes books, cheque 
books, letters, memoranda, notes or other communications) to the Cus- 
todian and shall deliver them up to the Custodian or to any such person 
(being an officer or other employee of the Central Government or the 
company) as may be authorised by the Central Government in this 
behalf. 

(6) Every person in charge of the management of the undertaklnz 
of the company immediately before the appointed day shall, within ten 
days from that day or within such further period as the Central Govern- 
ment may allow in this behalf, furnish to the Custodian a complete in- 
ventory of all the properties and assets (including particulars of book 
debts and investments and belongings) forming part of the undertakin? 
of the companv immediately before the appointed day and of all the 
liabilities and obligations of the company in relation to its undertaking 
subsisting immediately before tha,t day and also of all agreements en- 
tered in& by the company in relation to its undertaking and in .force 
immediately before that day. 

. .  -:.. . . . . .  
(7) '.The Custodian shall receive from' the fund,s of the undertaking 

. of the company such remuneration as the Central Government may fix. 
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(6) Save As otherwise fir cdbed+e-$oard-shaI1-ham3w!pwer-tD / ~eguh.t.e-i-b ewd-p~oeedtrr k 
6. Notwithstanding anything contained in any law for the time being NO right 

in force, no person in respect of whom any contract of management or to com- 
other arrangement is terminated by reason of the provisions contained pensation 

for termi- in sub-section (3) of section 3 or who ceases to hold any office by reason nation,i 

of the provisions contained in sub-section (4) of that section, shall be contract 
entitled to claim any compensation for the premature termination of the o r  omce. 
contract of management or other arrangement or for the loss of office. 

7. (I) Notwithstanding anything contained in sub-section (1) of sec- Relinquish- 
---_-"-_* __-_- ..-- _ _---_- 

tion 3, if, at any time before the expiry of the l p ~ f i ~ h ~ 6 - $ " e ~  manage- of 
. r e f e r . ~ e ~ t ~ . ~ a ~ u b - ~ i Q p ,  i t  appears to the Central Government ment of 

'that the purposes of the vesting of the management of the undertaking theunder- 
of the company in that Government have been fulfilled or for any 'other taking 
reason it is not necessary that the management of the undertaking of of the 
the company should remaih vested in that Government, it may by order company. 
published in the Official Gazette relinquish the mianagement of the 
undertaking of the company with effect from such date as rnay be speci- 
fied in the order. 

(2) On and from the date specified in the order published under sub- 
section (I),  the undertaking of the company shall be managed in accord- 
ance with the provisiods of the Companies Act, 1956, sa, 'however, that 
steps, if any, in relation to the management of the undertaking may be 
taken after the publication of the order under sub-sectior'l (1). 

8. (1) ~ ~ t t w i t h s t & d i n ~  any.thing co~tained in the Companies Act, Applica- 
tion of 

1956, or in the memorand~xm or articles of association of tlie company, but Act 
subject to the provisions of sub-section (2) of section 7, so long as the 1956. 
management of the undertaking of the company remains vested in the 
Central Government,- 

(a) it shall not be lawful for the shareholders of the company 
or any other person to nominate or appoint any person to be a direc- 
tor of the company; 

( b )  no resolution passed at any meeting of the shareholders of 
the company on or after the appointed day shall be given effect to 
unless approved by the Central Government; 

( c )  no proceeding for the winding up of the company or for the 
appointment of a liquidator or receiver in respect thereof shall lie 
in any court except with the consent of the Central Government. 

25 Law-50 i 

Bvt as 52 ~ 7 7  y,s. 6 8- e. 4. a- 6-  ( 7 7 4 ) .  
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(2) Subject to the provisions.contained in  sub-section ( I ) ,  and to the , 

other provisions contained in this Act and subject to such other 
. exceptions, restrictions and limitations, if any, as the Central Govern- 
ment may, by notification in the Official Gazette, specify in this behalf, 
the Companies Act, 1956, shall continue to apply to the company in the 1 sf 1956. 
same manner as it applied thereto before the appointed day, 

CHAPTER 111 

Penalties. 9. (11 Any person, who-, 
(a) having in his possession or custody or under his contwl any 

property forming part of the undertaking of the company, wrongfully 
"l____i_ ----"-\_I____- -------- 
w i t h h o x s u c h  property from the k2t1~tedi.a~ or any person authorised 
under this Act, or 

( b )  wrongfully obtains possession of any such property, or 

(c) wilfully retains any property forming part of' the under- 
taking of thme company or removes ar destroys it, or 

Offences 
by compa- 
nies. 

\ (d) wilfully withholds or fails to deliver any books, papers or 
b t h e r  documents which may be in his possession or custody or under L---___-..-, 

his control to t h e k t o d i a a  ar  any person authorised under this Act, or 

( e )  fails, without any reasonable cause, to furnish information 
or particulars as provided in sub-section (6) of section 1, 

shall be punishable with imprisonment for a term which may extend to 
two years, or with fine which may extend to ten thousand rupees, or with 
both. 

(2) No court shall take cognizance of' an offence punishable under this 
section except with the previous sanction of the Central Government or 
of an officer authorised by the Central Government in t3is behalf. * 

10. (1) Where an offence under this Act has been committed by 
a company, every person who at the time the offence was committed was 
in charge of, and was responsible to, the company for the conduct of the 
business of the company as well as the company, shall be deemed to be - , , 
guilty of the offence and shall be liable to be proceeded against and pun- 
ished accordingly : 

Provided that nothing contained in this sub-section shall render any 
such person liable to any punishment, if he prjvks that the offence was 
committed without his knowledge or that he had exercised all due dili- 
gence to' prevent the commission of such offence. 

(2) Notwithstanding anything contained in sub-section ( I ) ,  where any 
offence under this Act has been committed by a company and it is 
proved that the offence has been committed with the consent or con- 
nivance of, or is attributable to, any neglect on the part of any directlor, 
manager, secretary or other officer of the company, such director, 
manager, secretary or other officer shall be deemed to be guilty of that 
offence and shall be liable to be proceeded against and punished 
accordingly. 

Explanation.-For the purposes of this section,-- 
(a)  ucompanyw means any body corporate and includes a firm or 

other assc~ci~tion of individuals; and 
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( b )  "direqtor", in relatiomto a firm, means, a ,partner, in the firm. 

11. In computing the period of limitation prescribed by law fop the ~xciusion df 
period of time being in force for any suit or application against any person by the oper,tia,i 

company in respect of any matter arising otlt of ahy transaction in rela: Of Act. 
tion to the undertakiklg bf the companjr, the time during which this Aet 
is in force shall bet excluded. 

r-L 
12. The provisions of this Act or any notification, dorder or r d e  

have made thereunder shall have effect notwithstanding anything inconsistent dver- 
therewith contained in any la% other than this Act or in any instru- riding 
ment having effect by virtue of any law other' than this Act or in any effect. 
decree or order of any court. a ., t x J  

o suit, prosecution or, other legal pro,ceeding shall lie aga ih t  'protee, 
or any officer or other,employee of the dentral Governmeat tion of 

thing whiqh is in pood faith don; or intended to 
, . ,taken in 

I i i L:, good 
faith. 

er legal proceeding shall lie against the Central Gov- 
ernment or the , dia+or any of the officers or other employees of t4e 

,zr ,  , Central Government or the company f ~ r  any damage caused or likely to 
be caused by anything which is in good faith done or intended to be d ~ n e  
under this Act. ) I  

I 

14. (1) If the ~ e n t r a l ' ~ o v e r n h & - ~ t  is satisfied, afk*,such enqui'ry as ,it Cmtracts 
may think fit, that any contract or agreement entered into a t  any time in bad 
within three years immediately preceding the appointed day, between faith 

may be the company or the managing agents of the company and ,any other per- 
son, in so far as such contract or agreement relates to the undertaking of 
the company, has been entered into in bad faith, or is detrimental to 
the interests of the undertaking of the company, it may make an order 
cancelling or varying (either unconditionally or subject to such conditions 
as it may think fit to impose) such contract or agreement and thereafter 
the contract or agreement shall have effect accordingly: 

Provided that no, contract or agreement shall be cancelled or varied 
except after giving to the parties to the contract or agreement reason- 
able opportunity of being heard. 

(2) Any person aggrieved by an order under sub-section (1) may 
make an application to the High Court at Calcutta for the variation or 
reversal of such order and thereupon such court may confirm, modify 
or  reverse such order. 

15. If the Custodian is of the opinion that any contract of employment Power to 
entered into by the company or the managing agents of the company in terminate 
relation to the undertaking of the company, at  any time before the ap- 'Ontract of employ- 
pointed day, is unduly onerous, he may, by giving to the employee one ment. 
month's notice in writing or the salary or wages for one month in lieu 
thereof, terminate such contract of employment. 

16. ( I )  The Central Government may, by notification in the Official Powerto 
Gazette, make r~lles to carry out the purposes of this Act. make 

rules. 
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(2) In  partitrular, an& Without prejudice' to*thelgendrafity of 'the fore- 
going power, such rules may provide for- 

' '  , I h  

' .w- 1 ;  ' , 

B y k , $ ; & b @ r d o ~ h & ~ & x k S i ~ 3 i e O T  

(b) the procedure to be followed by the said'Board. 

I (8) Every rule made by the Central Government under this Act shall 
: be laid, as soon itsn may be df8er it is,made, bafore,,each House of Parlia- 

ment, while it ia in session, 18r a total period of thirty> days which may be 
comprised in one $85sion, or in two* or more, successive sessions, and if, 
before the expiry of the session immediately fplaowing the sesicm,or the , , 

successive sessions aforesaid, both Houses agree in making any modifica- 
tion in the r i l e  drt-b~th"fl9uses a p e 6  tha t  the rule s h ~ u l d ' n o t  be made, 
the rule shall' thereafte have effect only in such modiiiea fbrm 'or be of 7 

, no eff'&ct, a6 h e  cbs& rridy be; s6, hbwetfc'r, chat akiy'~ucl-i?modi'flca%i'on 'or1 
annulment shall be without prejudice to the va1idit~'of 'Any'thi'il:g piiz'ti-"' 
ously done under - .  that, rule. , , 

Repeal and 17. (1) f i e  fn'c!iian71fion andrStiel  koinpany (~a l i lhg  Ober 'of Mzindpe- ' 

savings. ment) Ordinance, 1972,' is 'hereby repealed. 
' )  . 2 

6 of 1972. 
I ,  ( 

(2) Notwithstanding such repeal, anything done or any aciioii talikn 
under the said Ordinance shall be deemed to have been done or taken 

' i under' tlie cbkrespb?dt!k a )  provision df8Wis Act: I I ' 
I 

f * 1 '  I 

> I 
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